
OA. No.555/2011 

ORDER DATED 25'  OF AUGUST, 2011 

S.C. Panda ................................................Applicant 
Vn. 

Union of India & Others ... ......................... RespondenI 

(Ioram: 

& 
RON'BLE Mft. Ai<. PATNAIX, MEMBER JUDICIAL. 

Heard Sri K.C. Kanungo, Ld. Counsel for the applicant 

and Sri S. Miira., Ld A.M. Standig Counsel appeating on notice for 

the Reondents on whom a cy of this O.A has already been served 

and perused the materials placed on record. 

2. This Original Application has been fi3ed by the applicant 

with the following relief:- 

"To ciash the order dated 04.08.2010 at Annexure-A13 for 
the ends of justice. 

And 
To hold that the adverse entries/rernai* in the ACR for 
the period of 01 .06.2007 to 31.10.2007 of the applicant 
are liable to be expunged, and be pleased to direct the 
ReipondentNo .1 to expunge the adverse entries in the 
ACR in the interests of justice. 

And 
To hold that the applicant is entitled to all consequential 
benefits after expun ction of the adverse cithies / rernadcs 
in the ACR for the period of 01.062007 to 31.10.2007 of 
the applicant in the interestsofjuice." 

. Sri Kannngo Ld. Counsel for the applicant uhmits that 

the adven entries in the ACI for the period from 01 .062007 to 

31.10.2007 were communicated to the applicant and he made 

representations aa.in the &rne but the representation was rejected by 

L 



the Reponderit No.3 vide onier citad (12010.010 (Annexnre-A/3). 

Thereafter, hehadi4ibinitted appe I *ited 21 .O().2fflO(AnncxureA/4) 

to the Principal Accoimiant General (Civil Au4ht). Oru*, Bhnba.ncwar 

(appeal along with Anne'cures of Is pages) to the  i)pity Corolier & 

Auditor General, Office of the (.omptmIler & Auditor General of India, 

New Delhi. Since the appeal is pending he fiitrty sUbMitted  that at this 

stage the applicant will he tis1icd if a threchnn wili be iied to 

Reon dent No) to consider the appeal and dose of the Mille with a 

reaned/ieaking orderwithin a pecific time hanie. 

4 Accordingly, as agreed to by the Ld. Counsel for the 

parties, without going into the mont of the case, Rernndent No.1 is 

directed to consider and dipose of the pending reprosenMionlappcal 

vide Annexure-A!4 and pasw a eaking & re.aoned order within a 

period of 45 days from the date of receipt of copy of this order under 

intjmat ion to the applicant. 

.5 With the above observation and  

losed of at the admission stage itself. No 

6. Mend copy of this order along w 	j' 	e 	' 

Repnndent No.1 at the cost of the applicant for compliance. 

Kunungo, i..d. Counsel for the applicant undertakes to deposit th 

postal requisites in course of the day, Free copies of this order he 

made over to the Ld. Counsel for the parties. 


